199 BO.H.
[Dr. Ram Subhag Singh)
the week commencing Monday the 9th

December, 1960, will consist of 1—

(1) Consideration of any item of
Government Bussiness carried over from
today's Order Paper.

(2) Discussion on the Resolution by
Shri 8. S. Kothari and others for the dis-
approval of the Essential Services Mainten-
ance Ordinance, 1968 and consideration
and passing of the Essential Services Main-
tenance Bill, 1968.

SHRI NAMBIJAR :
poned to the next session.

(3) Motion for concurence for re-
ferrence of the Contempt of Courts Bill,
1968, to a Joint Committee.

(4) Discussion and voting on :—
Supplementary Demands for Grants
(Railways) for 1968-69.

Demands for Excess Grants (Rail-
ways) for 1966-67.

Supplementary Demands for Grants
(Punjab) for 1968-69.
Suppicmentary Demands for Grants
(Pondicherry) for 1968-69.

(5) Consideration and passing of the
Legislative Assembly of Nagaland (Change
in Representation) Bill, 1968.

(6) Further consideration and passing
of the Registration of Births and Deaths
Bill, 1968, as passed by Rajya Sabha.

(7) Consideration and passing of the
Customs (Amendment) Bill, 1968.

(8) Discussion under Rule 193 to be
raised by Sarvashri Madhu Limaye and
George Fernandes regarding Report of the
Committee on Inquiry (Steel Transactions)
by Shri A. K. Sarkar at 5 p. m. on Tues-
day the 10th December, 1968.

(9) Further consideration of the mo-
for modification of the Civil Defence Rules
1968 at 5 p.m. on Wednesday the- [1th
December, 1968.

(10) Discussion on border situation due
to Pakistani and Chinese activities on a
motion to be moved by Shri Prakash Vir
Shastri and others on Thursday the 12th
December, 1968, at 4 p.m.

st %o Ao faard: (3fqw) = weaw
wgigy, T9H gIX W AT qgEr fKav
Y |

This can be post-
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MR. SPEAKER:
that.

You have said

=t Ay famd  (F70) : g D aF
FZAt § | FF FT NF-AR G 7 qgq
q 91 AT T —wAY AGIRT FY, 9Z W)
e afafay amn faw &, Sud
faare.,.

MR. SPEAKER : Not now, Dr. Rum
Subhag Singh’s motion about the B. A. C.
Report is there. Let him move the motion
and then we can see.

BUSINESS ADVYISORY COMMITTEE
Twenty-Sixth Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : 1
move :

“That this ' House do agree with the
Twenty-sixth Report of the Business
Advisory Committec presented to the
House on the 5th December, 1968.”

MR. SPEAKER : Now, the motion
before the House is the Report of the
Business Advisory Committee. Last week,
when the Business Advisory Committee
met, it allotted 5§ hours for this. Yester-
day, we had already taken 5 hours in tak-
ing constitutional objections to the intro-
duction of it. But that does not matter.
Yesterday, we again allotted 5 hours for
this, without taking that into consideration,
not onlv 5 hours but 2 honrs more and we
made it 7 hours. 1 think, that was agreed
to. If you add § hours that we spent
yesterday, it means 12 hours we are spend-
ing on this. This was the decision taken
yesterday by the Business Advisory Cowm-
mittee with all friends sitting there.

So ask the the Governmeat to withe
draw the Bill and all that, you can say
that during the discussion of the Bill. The
whole of yesterday was spent constitutional
points that they must withdraw it.  If, at
this stage, you again begin discussion on
that point, it will go on as it happesed
yesterday and the whole of the today will
be spent like that. This is the Report of
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Committee

Business Advisory Committce, not Govern-
ment's or anybody else’s, the property of
the House. 1 do not think it is fair to
begin a discussion again at this stage. The
whole of yesterday was spent on this.

st w fawd (TAR) weaet : AEIA
7% a1d a9 § fr fasag gsargad &9
¥ o 9z gd o ag agt o A4 afFA
M7 gz o srad § B fawds geaEsd
FAN ¥ #4 zawr geg faqw fear @
g fadas £ 37 GHT FIT  HIEWEFAT
a8 2, w1 geaiw awg @Y, q@ 4
arg g & Wy gdar o1 | dfFT  fae
fadas & aiy & €@ 97 FY UL HITAT-
gq fagr agqr a1, 39 faq F1 T 41 &1
W@ -8 wugar Awew faw & A A
FZ T § | 98 1 FArARAF® M wifgE
fadgs &, forgwr ga At 7 e
a7 IFT AT F F A FEOAT AT
faer, fora® ar} & agi 9T Q@ QAT 9T,
Fiog qidf, =T g faodt edl ¥ W
fadas 1 gudT frgr ar AT HAY HE-
g7 § mraaraa Wy far ar fr g fadas
a3t AT, A9 A F ;G 4 A A=Al
g faar w1 91, IEH TI7 QU AT
= F1 4T, awend afagma o acw
gV |1 &, WA 9% WA AT IGHT &
FT #0195 &, § J1zar § 5 sasr @i
qAT AT )

Zgq FIT—AGT T F°g AT USAF
graee ¥ qgd gE MT &9 A7 F A A
gs a1 @Y @19 UF 77 F AWY AT FT
ga7 giy Afay—afeT ag 78l gar, 79
ZAR T ¥ gaEq e ot AT aw &
Ffea gy WYwT ) faar | w=7 fREA
& fF Tar adf grar anfgy ot whger §
gg 1 A1 fear sg—oqEr  sgFedn
Ffed | gfF g7 gzl § ga w1 AT
78 frer § gafod w7 § 9 @ Qa-
A &9 § FFg WX USAl & geaeq ¥
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oY wydr gga g wE  qur AN AT
gga #1 QU fFay sty wfaea & fay
afg }E qg1 fagw aq@ET d, S AW
feswa TIH A191 &, I 9T AT 9T (T
sy, agar aFar &1 10 fgqz wix arg A
dias g &1 ig-atw fqae fzRa g7 )

SHRI H. N. MUKERJEE (Calcutta
North-East) : Mr. Limuaye has raised a
matter of principle and propriety in regard

. to this assurance of Government about the

Bill relating to donations from companies.
1 know that you or we cannot compel
Government to bring forward a piece of
legislation if they do not want to do so,
but they must tell the House and explain
the reasons why they are apparently going
back upon an assurance. We are being
treated to a continuous process of procra-
stination when promises are given and the
performance is postponed indefinitelv. 1
would, therefore, like you to extract from
Government something which you can do,
namely, they must explain to the House
why it is that an assurance earlier given is
not being implemented, if that is their
intention.

SHRI K, N. PANDEY (Padrauna) :
There is one unfinished debate about sugar.
The condition in regard to sugar in country
is such that of out 205 sugar factories
only 90 are working ; crores of kisans are
affected ; about 2 lakh workers are also
affected. Heavens will not fall down if
the foreign affairs are not discussed here.
They can be discussed at any time.

About the Bill relating to donations
from companies, if it is delayed it is to
their benefit because they will get some
more donations...(Interruptrions).

ot 7y faad : 7T wsal ¥ gArw
g X & W TAr $FG FIAT Agy F—
FIT 48 FIS AT arq & 7

SHRI K. N. PANDEY : The unfinish-
ed debate on sugar should be continued
and finished in a day or fwo so that some
announcement may be made by Govern-
ment in order to facilitate cultivators.
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st @o ®Yo FAW (FAYY) : WeAN
wglag, a9y 9g¥ v § 48 FAT ARAT
g fr mrgew 9 otk 10 QA7 gHiy GraEd
& mifr fasra qeaTsad SR A feqve
gaR Y §13g aw @ g fF w4
ITET HATT FY FE GHAG g8, AfEA
figr o varme afgdy Feedsm faq O
qi= 99 339 g3, qeq wfgx g & o
georeaqd TS 9 g IqFT FJAT faQra
g aY saE NY FIE T A€ g, I
=g fAAY 4 2ar | FgA AT YA
ot 39 a9 ® At ga19 faar, I@F UF
& qaq #1 Igiw faar | zgd, weaw
#E1ET, ¥ FI9 W97 I@ UHRIT H JeA-
gy AT argq & faad 12 gae
gl #Y fasrer an & afer weadr
Sy faw & I § FawdlT oo HEAG
gza ¥ gy &1 @yaw vawra frar
Tq o qar g S o agt 99 g2 @
SEiY gz war, wig ¥ W Gar G
ar fs gara & fai effera aidla gru
gear 7 fagr ora, AfET JaF gragE @
az faa wft a% 7gi A MATE | 7
A oY gg T=T Rl AgA FEAT 91,
Io< ST WX fagre #, 92 aga F IH
& w3 gy F G 8, fagrer ag faw
agi wraT Arfgd |

FEU qATT 4 § FF O A T
FzTAY FT F ARTA AT TIATA F FHY
# w1 wiwT faar a1 M fafate aige
¥t gx% § ag wwearad fgar war ar

fr TR 9 Frgda v Srgay arfw

qreedt A1 gre fear s1a AT I AIH
T AT ¥ ArqeT T gF, AfFT Ay
e gz § 6 areedd F ol aF adl

QYT T4AT |
MR. SPEAKER : How does that

come in today ? We are discussing the
report of the Business Advisory Committce.

It is .ele-
should be

SHRI S. M. BANERIJEE :
vant, Sir. The discussion
allowed.. (Interruption).

MR. SPEAKER : Shri
Hem Barua.

Order please.

SHR1 HEM BARUA (Mangaldai):
This is a very serious matter. There was
an assurance that this subject of donations
to political parties would be discussed on
the floor of the House. This is not com-
ing up because of the diffcrences in the
congress party about the donations and all
that. Should Parliament be by passed like
this, because there are differences in the
congress party ?

SHAI R. D. BHANDARE (Bombay
Central) : Shri Madhu Limaye raised the
question of time and he is justified ; he is
right. Leaders should speak for ten
minutes and the others have to speak for
five minutes. But what happens is this.
Whether the discussion is for one hour or
two hours or half-an-hour the same number
of speakers speak and the same time is
consumed. It is very difficult for the
Chair to control the Members, uniess there
is strict party discipline and they them-
selves deal with the Members or ask the
Members to confine themselves within the
particular time allotted.

MR. SPEAKER : That applies to both
sides.

SHRI R. D. BHANDARE : It applies
to all the parties with your guidance
Sir.

st el (qd) : wega Aged,
siY my faAd ¥ Y geqra STAT AT IEH
FIX ¥ gAY To W qww fag S AN
fagy faet @t foasr s=a 9 19
AgraT F fzar 91 § ITFT 98 IA A
9T TEEHET FATAT ATZAT § ¢

‘Kindly refer to your letter dated 18th
November, 1968, regarding the Companies
(Amendment) Bill. 1 find from the pro-

ceedings of the House dated 14th August,
1968 that 1 had stated as under :

“So far as the Company Donations
Bill is conceined, the Bili is already on
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the anvil and time will be allotted to
it
As a matter of fact this {tem was included
_in the list of business for the Iast week of
:the monsoon session. However, due to

':heavy agenda during the last week it did
-not come up for discussion on the 30th
" August,
' ‘You must have noticed that the Com-
panies {Amendment) Bill has been included
for consideration and passing in the list of
probable business circulated to the Mem-
bers. List of items of Government busi-
ness for the current session is also very
heavy . Al the same we hope to provide
time for consideration of this Bill soon
after the disposal of Bills replacing ordi-
j nances and the voting of Supplementary
Demunds for Grants.

Ny vemTag § & a7 fageh
frade gearzad wAd Y J3% § awr
MmNt g & G} FAA
5 a1 faw3d geagTd FAE F 9"
¥ fear Jrd oY 37 £9W AT FR | 79
331X gg awq fear & av fs 9q F9q

L w7 g Y s aifgw )

st Frw aroraa (e): wsa@ WS
T Wy gt 9 gD gAA #eAr Wi
gk foyear weelh, A & Mg &1 K
N AR AT g Fawe ¥
aigar § fin ot wearaw s ST F a7
§ 3% qgewre fealry & fagr o ) 919
y qrrsg &3 Ffag darx §ar fax
A JT § g & mg AR Avw H
L arata A QI HAy w g7 F fAAr
qrg | gg NF T 92w afes @ W
F fga & 2Rt

SHR1I NAMBIAR (Tirucherappalli) :
Sir when he brought up this business for

next week, [ immediately protested and .

" said that the Essential Services Bill need

. not come in the next week for the reason
" that we can save 7 hours. We can con-
clude the sugar debate and debate on
Centre-State relations.

Sir these are all very important matters,

Commirtee
After all as Shri Madhu Limaye pointed
out there is no strike now.

And that Bill is to cover a period of
five years. We have enough time to pass
it even in the next session. Therefore, |
may submit that by postponing that Biil
we can save about 7 hours.

MR. SPEAKER : As regards the
amendment...

+ft <fa wg : gAY fawdq geargady
AT F qrg Fifeq X Hfeer 1 3 wiis-
#z g7 fear &1

MR. SPEAKER : 1 do not mind if
he wants to move it. But the Business
Advisory Committee had considered every-

thing carefully. Most of the representa-
tives were there ..

it <fa 7w : wyg fawd ot A Jawr
faiy fisgr ar )

MR. SPEAKER : 1 do not want to
mention names. There were Members
from differeat parties there. And the
Business Advisory Committee had consider-
ed everything carefully. Still, I find that
he wants to move on amendment.

sit vy fawd : sro W g fag
#t g9 a1 741 gfafewar & ? |t dar g+
5@ 9T F4) g9 & ? a8 QR 9% &7 g1
2, ero uw g fag w1 wrsargw § ar
TG F ST IT X IR T FY1 FgAT
& 1 ag arqar fasdg sz #AS
arar wifgg « FH-FA Aar goa W N
agi 9 g v WY . (FwAwTA)...

gga A& gar I9y wid, ., (AT9TT)

DR. RAM SUBHG SINGH : I have
already explained in the letter..........
(Interruption).

MR. SPEAKER : [ have given oppor-
tunities to several Members already ..
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SHRI H. N. MUKERIJEE :
have not heard the Ministry yet.

But we

MR. SPEAKER : I am not putting
the motion to vote now. I would certainly
like to hear the hon. Minister.

But before I call him, I would like to
say a word in regard to the amendment.
It seeks to refer it to the committee for a
particular purpose. The committee has a
right to take decisions. We cannot tell
the committee here ‘Do this or do that’.
Let us hear the hon. Ministier about that
point.

SHRI S. M. BANERJEE : The Essen-
tial Service Maintenance Bill may be cir-
dulated for eliciting opinion thereon.

DR. RAM SUBHAG SINGH : As re-
gards the point made by the leader of the
S.S.P,, and the assurance I have given in
that letter, I adhere to that in toro. What
Shri H. N. Mukerjee has said is covered
by that and that also covers the point
raised by Shri Madhu Limaye and Shri
Nambiar. As regards the sugur discussion
as you have said, the Business Advisory
committee wiil consider the matter.

Regarding the point raised by Shri
Hem Barua that there is difference of opi-
nion, I would only rvepeat that chowpayee
which Shri Madhu Limaye had recited,
and say that we are going to be guided by
that chowpayee ; there is no difference of
opinion on that,

SHRI TULSHIDAS JADHAV (Bara-

mati) : About the sugar discussion....
MR. SPEAKER : [ cannot assure him
of anything. I cannot say anything now.

The Business Advisory Committee has to
take a decision. So, how can I promise ?
Why should there be a committee if I can
promise here ?

SHRI S. M. BANERIJEE : Something
should be said about the U.P. teachers
also.

MR. SPEAKER : I shall now put the
motion of Dr. Ram Subhag Singh to
vote.

The question is :

“That this House do agree with the
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Twenty-sixth Report of the Business

Advisory Committee presented to the

House on the 5th December, 1968.”
The motion was adopted.

12.38 hrs.

INSURANCE (AMENDMENT) BILL
—Contd

MR. SPEAKER : The House will now
take up further consideration of the follow- 4
ing motion moved by Shri K. C. Pant on
the 4th December, 1968, namely :—

“That the Bill further to amend the
[nsurance Act, 1938, so as to provide
for the extension of social control over
insurance carrying on general insurance
business and for matters connected
therewith or incidental thereto and
also to amend the Payment of Bonus
Act, 1965, as reported by the Joint
Committee, be taken into considera-
tion.” 3

Shri Bedabrata may now continue his

speech. He has already taken about 11
minutes. So, he should be very brief
now.

SHRI BEDABRATA BARUA (Kalia-
bor) : As I have pointed out already, this
Bill answers to the minor objectives of
national policy while the major objectives of
policy are not touched by the social control
proposed in the Bill. I would like to draw
your attention to the four main objectives
of national policy, namely mobilisation of
resources, prevention of concentration of
economic power in the hands of a few
people who may be controlling an insu-
rance company which insurance company
in turn may be controlling a very dispro-
portionately large share of the nation's in-
vestible capltal elimination of foreign
interest in the insurance business which
accounts for nearly Rs. 20 crores of the
premia income of these companies, and
fourthly the expansion of the general insu-
rance business in the country, an objective
which has not been touched at all by this
Bill.

In spite of the growth of general insu-
rance business or the creation of general
insurance business, the prmcnpal Act is
still a pre-Constitution Act. sneral ipsu-
rance business has not expended except to




